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the National Commission on Agriculture,
and keep relevant material and data ready
80 that these could be used by the Com-
mission during the discussions with the
States. The group could also make brief
recommendations and suggestions for the
consideration of the Commission.

(d) The Commission would hold discus-
si ns with selected groups of administrators,
scientists and economists on matters falling
within the purview of the work of the
Cemmission.

Land leased in Vijay Nagar, Delhi

4172. SHRI SITARAM KESARI
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
2563 on the 26th November, 1970 and
state

(a) whether the Department of Rehabili-
tation have filed an appeal against the
Judgement of the Authorised Chief Settle-
ment Commissioner who upheld the lease
involving public lane and public park in
Block G, Vijay Nagar. Delhi-9 ;

(b) if so, the result of the appeal ; and

(c) if not, the reasons for not fil'ng an
appeal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) to (c). It has been decided
to challenge the decision of the Authorised
Chief Settlement Commissioner in review
proceedings under Section 33 of the
Displaced Persons (Compensation and
Rebhabilitation) Act, 1954.

Death of East Pak Refugees in Deoli Camp

SHRI S. M. BANERJEE :
SHRI D. N. PATODIA :
SHRI SAMAR GUHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that nearly 150
displaced persons from [East Pakistan,
including 100 children, who recently arrived
and camped in Deoli Camp, died ;

(b) whether it is also a fact that they
died because they had no proper clothing
during winter ;
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"(c) whether any enquiry has been made
in this regard : and

(d) if so, the persons responsible for
such negligence ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) No, Sir. Altogether, 73
migrants, including 65 children upto the
age of 5 years, had died till 25.11.1970

(b) No, Sir. They died of diseases
carried over by them fiom East Pakistan to
India, viz. measles, dysentery, broncho-
pneumonia etc. Malnutrition has been a
predisposing cause of illness and consequent
death.

(c) and (d). Do not arise.

12 04 hrs.
RE: PROCEDURE UNDER R LE 353

MR. SPEAKER : Now, before 1 take
up the Call Attention Notice, Mr, Jyotirmoy
Basu, I received your small chit that you
wanted to mention some name under Rule
353. Rule 353 is not so simple that you
will just say, you want to mention some
name. You must give some details of it,
as to what is the matter, who is the gentie-
man and all that, so that the Speakcr could
judge the matier before hand. Don’t
abruptly put the Speaker in difficulties.

And when specially the person is an hon.
Member of this House, it is still more
serious.

Now, we take up the Call Attention
Motion.

Mr. Indra it Gupta.

12.05 brs.

CALLING ATTNENTION TO MATTER
OF URGENT PUBLIC
IMP DRTANCE

Reported Closure of the Dalily ‘Basumati’
and its Allicd Publications

SHRI INDRAJIT GUPTA (Alipore)
Mr. Speaker, Sir, I call the attention of the
Minister of Labour, Employment and Rehabi
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litation to the following matter of urgent
public importance and 1 request that he
may make a statement thereon ;

““The reported closure of the daily
‘Basumati’ and its allisd publications
resulting in the unemployment of a large
number of workers,"”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (THRI BISHWA-
NATH ROY): Sir, according to informa-
tion made available by the Governmeat of
West Bengal, there was a closure of Basumati
Group of Papers by the management in
Calcutta from November, 16, 1970. The
number of workers affected by the closure
is reported to be approximately 550
Reasons for the closure as stated by the
management  were indiscipline, acts of
insubordination, show down and refusal to
work on the part of the workers. The
matter falls in the State sphere ; the Stafe
authoritiss are seized of it in conciliation
and are continuing their efforts to secure
re-opening of the establishment.

SHRI INDRAJIT GUPTA : Sir, I am
really surprised to find that the Union
Miaistry is trying to avoid its responsibility
and seek to take shelter behind this techni-
cal plea that this is a matter which falls in
the State’s sphere and the State authorities
are dealing with it. Everybody knows that
West Bengal is under President’s rule and it is
this Government which is responsible for
whatever happens there.

Besides that, as far as the question about
the conciliation proceedings conducted by
the State authorities is concerned, I would
like to know whether the Minister is igno-
rant of the fact that three dates for conci-
liation meetings were fixed by the State
Department on the 23rd November, 26th
November and 9th December, . yesterday
and the management has failed to attend
even a single one of these meetings. Their
representatives have pnot turned up and I
am told that yesterday, je. on the 9th,
when the third of these meetings was called,
they did not turn up, but they sent' a
message saying that, in their opinion, since
they have closed down ‘Basumati’, there is
nothing to have a concliliation about and,
therefore, they did bother even to come an.d
the hon. Ministes comes forward with this
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statement saying that the State authorities
are going in for conciliation and so. there
is nothing more to be done. So, this is a
big attempt, If 1 may say so, just to shirk
responsibility, There is no conciliation
proceedings. They are  abortive. The
management is not attending these meetings.
Therefore, the Government here cannot
avoid its responsibility for intervening direct-
ly in the matter now. This is my first
point.

Secondly, as I am sure, you know also
this ‘Basumati’ institution is one of, I should
say, the national institutions in West Bengal.
The first Bengali newspaper which was ever
published 50 or 60 years ago was this
‘Basumati’. What are the reasons given by
the management for closing down this news-
paper, which have been dutifully trotted out
in this statement, which have been dutifully
reproduced here ? ‘Indiscipline, acts of
insubordination, slow down and refusal to
work on the part of the workers’. May I
ask the Minister whether he knows if these
acts of indiscipline, refusal to work, etc.
have reached a stage where the management
had no alternative but to close down ? How
is it, firstly, that when this closure notice
was put up on the 16th of November. I
may point out that the date of the closure
notice was 15th the closure notice was dated
15th —but the notice was put up on the 16th
—that with immediate effect the closure was
effective and then on the 16th morning, the
date of the closure, the paper has come out
quite normally. It has never ceased publi-
cation for a single day and even on the day
when the employees were suddenly informed
that from today the institution is closed’, the
issue on that morning came out quite
normally.

Sir, the latest available balance-sheet of
this daily shows that they made a clean
profit of Rs. 14.8 lakhs. So, all this talk
of indiscipline, refusal to work, etc. is, I am
afraid, nothing but a cover by the gentle-
man who is really the owner of this coacern,
a member of this House, I regret to say and
a former Minister of the Upion Cabinet.

Sir, the real reason for the closure is
something clse. The real reason is this.
He was annoyed with the editorial
policy of this paper, which was the prero-
gative of the cditor Mr. Vivekananda
Mukherjee, who is probably the most
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respected and the most popular of all
Editors in Bengal today, writing in Baogalee.

I have a signed statement here from the
Editor in which the Bditor has alleged that
M. Ashok Sen has been consistently trying
to interfere with the editorial policy. Only
last year, during the Presidential election—
this should be of interest to Members on
the other side—Mr. Ashok Sen consistently
put pressure on Mr. Vivekananda Mukherjee
to make him support the cause of Mr.
Sanjiva Reddy and not the cause of Mr.
V.V. Giri, which Mr. Vivekananda Mukherjee
refused to do. And, there‘ore, last month,
suddenly, on the spurious ground of super-
annuation the Editor was served with a
dismissal notice. Some agitation took
place ; the employees agitated and later on,
the Management was forced to reinstate
Mr. Mukherjee. This was something which
he found difficult t> digest. Ever since then
he has becn trying to get his own band.
And now, Sir, what is the situation ?

A closure notice dated the 15th is pu:
up on the 16th and with immediate effect,
closure is effected. 1 think, the Minister of
Labour at least knows that this absolutely
illegal.

Sir, under the existing labour law, if
any Management anywhere wants to effect
a closure, under that law, it has to give due
notice,—not only to the employees, but
also to the Government.,, No such notice
was given ig this case. This is a totally
illegal  closure. The salaries of 500
employees for the month of October have
not been paid. Their salaries for the month
of November have not been paid. Instead
of wages, they have been served with a
closure nmotice, which is absolutely illega!.
When conciliation is taking place, the
Management is refusing to go to conciliation.
This is the position, Sir.

1 do not want, on this occasion to deal
with one aspect, because I leave it to other
friends, to dwell in detail on the financial
past of this paper, since Mr Sen and his
binamdars took over this Management. I
do not want to go into it in details here.
Those are well-knowa in Calcutta, Sir. They
know how large amounts of black-money
have been invested —running into some 15
to 20 lakhs—how there has been rackteer-
ing in newsprint, how several lakhs worth of
Income-tax have been evaded. A C.BI.
probe has been ordered and that CBIL
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enquiry is still going on. I do not want
to go into that. But that aspect has not
been brought out here at all ; it is only the
employees who are being blamed.

I want to know this specifically from
the hon. Minister. Instead of trying to
pass on the back to the State authorities
—in view of the serious situation,—will they
intervene or not, to sec that the illegal
closure is lifted ? Secondly, will they
intervene and see that the wages due to
these employees, which have been withheld,
are paid to them ? Thirdlv, will they inter-
vene and see that adequate compensations
are given to the employees for this illeeal
closure ?  Fourthly. will they see that steps
are taken to sec that the closure is with-
drawn and the normal operation of this
paper is resumed ?

In this connection, I would like to draw
the hon. Minister’s attention to the fact
that the employees have in a General
Meeting, passed a Resolution, which has
been duly forwarded to the Goverament,
saying that they are preparcd to form a
Cooperative, if the Government of India
could come forward to give them the
assurance of assistance. They are prepared
to form a Coopesrative to take over and run
this Paper,—whether it be a coopsrative set
up or a new trust or something else, Mr,
Ashok Sen and his binamdari friends should
withdraw from this Basumati Enterprise, and
the Goverument should help the employees
to re-start the whole thing, either through a
Cooperative or a Trust or symething else.

I want to know whether they are pre-
pared to take that responsibility.

SHRI RANDHIR SINGH (Rohtak) :
This 18 only one side of the picture. We
should bhave a full discussion on this, We
want to hear the other side also. It involves
a Member of Parliament. We are interested
in upholding the interests of the Member of
Parliament. We want to hear him and see
what he has to say. This is only one side
of the story. 1 want that this should be
go on record.

SHRI INDRAJIT GUPTA: He is
defending somebody who wanted him to
vote for Shri Sanjiva Reddy. The Congresy
(R) should be ashamed of this
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SHRI RANDHIR SINGH: He is
devoted to Congress (R). We know his
faithfulness.

SHRI INDRAJIT GUPTA: He s
doing this behind his back.
SHRI RANDHIR SINGH : Let there

be a discussion on this. This is my most
I'umble submission. One side of the story
alone has come here. We want to hear the
other side also. What is the harm in
heariog the other side.

SHRI S. M. BANERJEE (Kanpur) :
This is a factual statement, not a story.

MR. SPEAKER :
an official interrupter.
it. Everyday, it is not good. For the
calling-attention-notice, there is a special
procedure, and th: hon. Member has asked
the hon. Minister to explain the position.
Why should the hon. Member worry about
it ?

Some hon. Member's think that his name
has been brought in unnecessarily. But he
is having his own procedure to follow. Why
should other Members worry about it ?

Let him not become
Let him not do

SHRI RANDHIR SINGH : We wanted
to hear hun also. This is only one side of
the story. What is the harm in hearing
the other side ?

SHRI J. M. BISWAS (Bankura) :
has heard Shri A. K. Sen outside.
khow that...

He
We

MR. SPEAKER :
Piocedure be thrown to the winds ?
does the hon. Member want ?

Should the Rules of
What

SHRI J. M. BISWAS :
argument.

It is a usecless

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : This notice was given
on 15th November, and it was closed on the
16th November. We had tried to call the
parties, It is tiue that we called them
thrice, that is, the management, thrice, on
the 2 rd and 26th of last month and even
yesterday on 9th December. We thought
that it shou'd bc possible for the manage
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ment to come and put forward their point
of view before the West Bengal Government
representatives. But they have taken the
stand that since it is closure, the Govern-
ment cannot intervene in the matter. There-
fore, they have not come.

SHRI INDRAJIT GUPTA: On a
point of order. This informaticn has been
given by me to the House. May I know
why the hon. Minister did not put it in his
statemeat ? He has only repeated what I
have said in my statement today. Why
have these facts not been given by the hon.
Minister in his statement ? That there
were three corciliation meetings and the
maragement had adopted that attitude ? He
has come out with these things now because
I have revealed them here. What kind of
statement is this which conceals all the
essential information ?

SHRI BHAGWAT JHA AZAD : The
hon. Member is not revealing anything new,

This has already been told in reply to
questions in the Rajya Sabha.
SHRI INDRAJIT GUPTA : But this

is Lok Sabha and not Rajya Sabha.

SHRI BHAGWAT JHA AZAD ; So,
he is not giving anything new to the House
or to the people. Government have said
all this in reply to questions in the Rajya
Sabha. There is only one thing new,
namely yesterday’s meeting. That was not
told in the Rajya Sabba. So, I am saying
it here. I can only be hauled up for not
giving information if...(fnterruptions) When
the questions are put, 1 shall give the reply.
(Interruptions)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Atter all, he is dealing with a
Congressman’s case. (Interruptions)

SHRI S. M. BANERJEE: Let him
reply. He had raised four points, and the
hon. Minister should reply to them.

SHRI BHAGWAT JHA AZAD: I am
prepared to reply, but unless I am heard,
how can I reply ?

SHRI H. N. MUKERIJEE (Calcutta
North-East) ; He bad asked so many very
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important questions. What is all this ?

He should reply.

SHRI BHAGWAT JHA AZAD: 1
am prepared to reply, and l want to reply.
But unless I am heard, how can I reply ?
(Inierruptions) 1 said in reply to questions
in the Rajya Sabha that these facts were
mentioned there...

qeqet WEWRT © WA AT AW [0
F @1 & oA Fg AIT FT qHAT §—
TS FIA ¥ a1 F1E qadAr g @ Lar
21 919 2@ {5 gAifad Jraw q g
A% ATST I3Ar f& S IR maAr
agia fear & o@ @ gy Q= 95 faar
o g wgr fF & Usy swr & wg
FE LA W ST FWT H FEr
ag agi Y #g 27 A mwsar v ). (=@A-
qM)...

SHRI N K. P. SALVE (Betul): It
arises ou! of the supplementary questions.

MR. SPEAKER : 1 do not want to
embarrass the hon. Minister. But a point
of order has been raised. For future

guidance, I would say this, In respect of
whatever he says in the Rajya Sabha, he
cannot say thiat he has said it there and,
therefore, he has not said it here. Let him
kindly mention it in this House also. Let
him state here also whatever he had stated
in that House. Otherwise, there is bound
to be difficulty. Hon. Members are quite
justified in asking that whatever has been
said there should also be said here.

SHRI BHAGWAT JHA AZAD : I have
said the same thing here as I had said in
the Rajya Sabha. I was only saying in reply
to the question that I have given the
information.

Anyway I will say that three conciliation
meetings were called when the management
did not come on the ground that it was
closure. We are trying to make further
efforts to call the management and know
the points of view.

About the balance sheet, black money,
white money etc,, I do not know anything
about these charges. It should be addressed
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to the concerned Ministry ; J am not con-
cerned with it.

So far as the rest of the Act is
concerned, the ID Act does not say anything
about closure but it says in sec. 25FFF that
wherever an undertaking is closed down for
any reason whatsoevcr, every workman who
has been in continuous service for not less
than one year in that undertaking
immediately before such closure shall be
entitled to notice and compensation in
accordance with the provisions of sec. 25F.
Sec. 25F says that when there is closure it
will be presumed s if he had been
retrenched and he will under that section
be given cither one month’s notice or
compensation,

SHRI S. M. BANERJEE : What about
a co-operative society ?

SHRI BHAGWAT JHA AZAD : That
is outside the scope. I cannot reply.

SHRI INDRAIJIT GUPTA : I wanted to
know whether they are prepared to intervene
and help a co-operative society of the
workers to run the paper. I put a specific
question.

MR. SPEAKER :
dealt with his question.
side issues.

Hc has materially
But there are some

SHRI INDRAIJIT GUPTA : Not side
issues. Let him say : ‘We are not prepared to
intervene. This is the law. Please go and read
it. Please go and read the Rajya Sabha
proceedings. I have got nothing more to
add to it’. Let him say that-—- He must reply
to my question.

SHRI BHAGWAT JHA AZAD : So far
as the workers are concerned, 1 have
replied. So far as the formation of co-:
operative  society is concerned, I have
already said that I cannot reply.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The closure of Basumari is a
matter of concern not only because 500
people are thrown out of job but because
this is an old paper as my hon. friend, Shri
Gupta, told you before, and Bengal would
like it 1o continue. But is it not a fact
that this paper or the concern was doing so
badly that a Receiver was appointed by the
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Calcutta High Court in 1962 and he was
instructed to sell it ? Somehow or other
some people got together and the paper was
revived. In 1963, when the paper was
revived and an agreement was entered into
between the editor, Shri Vivekananda
Mukherjee, ard the management, it was
stipulated therein that the paper would
broadly follow a particular kind of policy.
Under that, it was decided that they would
follow the national interest of the country
and would zealously defend it.

It appears that from 1966, the policy of
the paper changed under which it reflected,
more or less, the policy of the Communists

(Marxist). Some of its phraseology
resembled that of a Marxist-Naxalite
bulletin. Not only this. It went out of

its way to attack hon. members, such as
leaders of the party and members belonging
to the PSP, leaders of the party and
members belonging to the SSP and many
other people. A particularly virulent and
bad attack was made against Shri Samar
Gubha, abcut which you are all aware. This
matter was raised in this hon. House
through a motion of privilege as a result of
which the editor apologised on the front
page of the paper.

1 would like to know whether this would
indicate that the paper was running
properly. To my knowledge, a section of
the staff was doing all this while the rest did
not do it. There was conflict between staff
and stafl : there was  conflict between the
management and the staff. The financial
condition of the paper, as my hon. friend,
Shri Gupta, pointed out, was all right.

There was some profit, and the paper
was financially going or more or less
properly. What I am concerned with now
is the steps that are being taken by the
Government. My hon. friend has rightly
pointed out that there is President’s rule in
Bengal and it is the responsibility of the
Central Government, not of the West Bengal
Government. 1would like to know what
special efforts the Central Government has
made to see that the financial dues of these
500 people are paid. They are low-paid
people They have not been paid for over
a month. We would like to see that at
least their arrears of salary are cleared.

May lalso know also what arrange-
ments they would make to see that 1he paper

DECEMBER 10, 1970

Basumati and allled 184

Publications (C.A.)

is run properly according 10 th agreement,
following 8 policy of supporting national
interests, security of the nation and the
defence of the npation, end that it is
prevented  from making  defamatory,
scurrilcus attacks on honourable citizens of
this country ?

SHRI BHAGWAT JHA AZAD : So far
as the details given by the hon. Member,
narrating the story from 1962, are concerned,
I cannot at the present moment say
anything about their truth or otherwise,
but so far as the operative§part of the
question is concerned, as 1 have stated, we
called two meetings and a third one
yesterday, on 9th December, to find out a
solution. Neturally, we are concerned with
the 550 workers who are working there, who
have not been paid wages for October, and
who will continue to be unemployed, and
we want that they should have their employ-
ment. Our effort, therefore, is to talk to
the manegement and bring the parties
together and find out if it is possible to get
any solution. Once industrial relations are
properly established, I think the paper will
be run on proper lines. We have not been
able to convince the management to talk,
because they have taken the stand that it is
a closure and therefore the Government
cannot intervene.

Though West Benga! is under President’s
rule, the West Bengal Govcrnment has not
ceased to exist. They are taking all
precautionary measures under the labour
laws. For example, we have asked the press
workers to file thier claim under the Payment
of Wages Act for payment of their wages
for October. We have advised the working
journalists also to file their claim under the
Working Journalists Act. They are already
taking action. At the same time, we are
trying to find out how we can bring about a
compromise between the two parties.

st grame r@qwm (99 feesdt) o
HsqY wERA, qWd W WY WUIFAT §
gaar ag fas aurare o3 agafa fasr
FAT & | ag FITT I TUAT UGAR
A 4T SIfs 9T @ g A4 {1 IEF
frdws § witg & gy@ A AN aWw
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&7 fF qgd Fr@ Al ¥ o SR
g Fgr ¢ f& agi av wgmEAdAar ¥
FRW dwgfaga & F17q AN @ g
F O TTIQ § AWATT g7 FAT 9T
219 7l ¥ agi o W uegafa wew
99 W@Qrg 9% A F Figw F HAA
TG FAT K 4T VT I IH WG
¥ a7 9 ¥ migw adr 2 @ wfa-
g W, Y agrar aar g, & wrar ad
Aigar afsT & ag qgAr =gar g f
ag 99 § & ag gararer I THTF
gRTqTET wgaew FT F @A gavr ar
sfs egaem s AR dara ¥ w9 Q@
g ? segfree it mrsdardr AR Feg-
faee aref @@ &1 WwasT § W gEET
gfedz ¥ yrufg 7€ 97 arst ¥ wwEr
2 g @AY arfeal &1 9| 1G99 39
qEIR F! T FIE FT FRA JqT g |
agt wEaTT ary St faRas § oA Sify
AT AT § I FGIW F qOIEE
gAY AN ANfg FFET AR §, Arawarg
&' qifg ITAT AT & | g AGIIT AV
Tszarey g9I% & fag q@war v ar w7
a7 g3 wS AN STE Are gast F
foas®y qam@r ar @ gurHreTw A1
o, AFgAarg AT fgar &1 FAIF @
21 ... (c0@wE).. 58F AR T HE@AR
& garas! WX IRl A qqw F wqNg
2 & qgar wgan g 5 fradr am @
Afs & Feom I Aawg ¥ owqwg gar
o fradt 1k IEF GEGF] F AT
forar wgy T fqAY a1 ITHT F19 FIA
TH! AT zEF Ak ¥ g@R A
NTagA 3 7 Jeer &Y a1 TG 7

gadt ama & ag s g g fF
AT FGIT FY A AT F hFAT
frar aar aY 3@ gEFTT F WY ooT-HEqT
¥ qageardt & < fear #r @grg AaR

AGRaHAYANA 19, 189; (SAKA)

Basumati and Allied 186
Publications (C.A.)

aTH! FEFAET FY AT FIA Y ILT
FIT E...

SHRI S. M. BANERJEE : It is wrong
--(Interruptions) 1t is an impartial paper.
I am 1ising on a point of order.

MR. SPEAXER : When Mr. Indcajit
Gupta was discussing it, he himeself raised
the issue and said that there was a difference
of policy,

SHRI S. M. BANERJEE : That is not
my poit of order.

MR. SPEAKER : 1 did not stop him
then. Why should I allow it in one case
and not allow it in the other case...
{(Interruption)

SHRI S. M, BANERJEE : Are they all
Naxalites ? They are not here to defend
themselves ? How can he be allowed to take
the npame of Vivekanath Mukerjee...

AN HON. MEMBER : Why did you
talk about Shri Asok Sen then ?

SHRI J. M. BISWAS : He should not
be allowed to speak something against those
persons and say something which is not
correct.

SHRI H. N. MUKERIJEE : Diffsrence
between the editor and the proprietor of the
paper raises some issues of great public
importance and it should certainly be
permitted in the House but a reference to
an individual who is not even an officer of
Government—he could not be defended by
the Government—a reference to him in
derogatory terms is certainly not permissible.
He is referring to a very highly respected
cditor as a Naxalite.

MR. SPEFAKER : I do not allow the
name of any individual...

SHRI H. N. MUKERIJEE : These people
consider that to be a Naxalite is something
criminal. They had no business to say that
sort of thing. Our people go Naxalite;
because of these gentlenren,
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : We are prepared to face Naxalites ;
we cannot be threaiened by them ..
(Interrupiions) '

MR. SPEAKER : So many things were
said. Even the name of the gentleman who
is running it was mentioned ; he happens to
be a Member of our House. If one side
mentions one name the other mentions the
other name. That is why I said even at the
beginning. 1 invited Mr. Basu’s attention.
He did not give sufficient reasons for
mentioning the names of persons...

SHRI H N MUKERJEE : You will
forgive my submission. He is a Member of
this House and he has been mentioned in
answer to questions a number of times.

of this House; he
should be present here ; he should have
been present here today. He has not got
the guts to come and be present here.
And we cannot mention him! Why ?
(Interruption)

He is a Member

MR SPEAKER : Don’t get excited so
much.

SHRI H. N. MUKERIJEE: I am very
much concerned about the order and
propriety in this House. (/nterruption)

SEVERAL HON. MEMBERS rose—

s gramw YW : F gg awwar
g1 f& ag v a9 1 Frgfaee Fgaw
# gfanrd gawd § 1 &7 adl serar
f I wraw ¥ mawg ar FWiF @I ¥
YT AraEATE FT IAC FWE AR TG
AFFIAI FT AN FF Fag TN TR
qar AgY a1 {5 ag @0 AFEAARE A
mef gy § ar egfaee far i war
auwy § 1 afFa g 73 3@ W) A
Y & i agi onow ¥ wawg ar, @1 #
Fg4T J1gar g 5 agi & avqr3F 6sa &
A F fagag g N F qrAT 9T
Y o 1 #ar ag % 3 fF ag @7 AT
AFYATT FT IR FQJ § 7 IAF 4q-
YT ar...(39m)...
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SHRI JYOTIRMOY BASU : Sir,on a
point of order.

MR. SPEAKER : What is your poiat of
order ?

SHRI JYOTIRMOY BASU : The scope
of the Call Attention motion - is quite clear.
It falls within the jurisdiction of the Labour
Minister who is here, It concerns the
unemployment, created by the closure, of
541 workers. The Labour Minister is here
to reply, but if the hon. Member talks about
somebody going to China, somebody going
to Israel, somebody going to Taipeh, I do
not think it is relevant here.

SHR1 PILOO MODY (Godhra) : The
workers have been  exploited for their
political purposes. (/nterruption)

»it grauTe JAYW : AV w3 E )
S FATATL-qT F1 a7 FIF F¥ Afeq
IaH gewT el g F197 & g gea-
&9 FT aFd & ar A > 3@ a@ g
fr afz ag am=rc-ay garu gE garar
AT GYFILIH 41T F1 1 @@ &
0z 7 F39 < mAME g7 o Afg
gaar & afer 9ad gl A faw
RW F fag gawr IF@r AT IW
Y Jgar ¥ far gwrw oGiT W R
qegafedl 1 gez a1 FX IAF A
F fear sy ar 78 ? & ag WY q@AT
wngar g f faeeit &1 o “Gfeme” mwanx
2 foed swafd & 0 grdwT #$3
w@ar g, et WY frd) o & gad @
FY Fifgg F s ?

s WIS Wl WIS 3§ a6
AT ¥ fifg 9T Y 9857 w17 FT ITFT
wara fem S ag awwAr 9w wfed
qigw gt &, g fwr Y & 7@ wmaw
FT1 ¢ fF 351 5 391 )

UF d) WA A3 A gEddq FA
&Y 1T FE VAT ZG qTq FT AT ON6Y
fam I 5 @wrio o Y3z F wiae ot
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FNST & Fad @ar fagqre 48 &, @
& sfFar 5 (%o uFo nHo) M AW
F§ & & aowT 9 fog s & fFan
aar @Y, fay FAId perd qrET IAR!
fed=s amr 3w 1 sai H g A fedse
qrar Siar 47 § 2° (uw) F @I
ag Wt I g fr saw fedsdz &
Afeq fgar sy a1 s gmEsr far
o 1 39 aw AT fET A& ag s
FIAYT FT A JAFT § IEF ATAR
IFF aEg fzd &) Qalw ¥ R wady
wur12y gAY A% sfzgua afeq faqar
ifed | GIFIX 0 @ 9 gEa AT FT TFAT
¢ wifE we SAw gurgar A 3 &
E agd Fr Afed ar aifge 1 gad
IR # afygm FOd aXF FE@TE FT
W gy T garg @ & s o S
FFI § 9g FE-ATT INE WF AT Y&
F g O AN wdfaed § 9AF
NI gH EANT F |

SIgl aF mEare & Afg 1 gadq @,
1o a1 1Ay & & fF QO agr ax geAr
AR FT T gwy Fg & fF &
@ § 0 & Y e ag & wwar g

gt ar dRaz F1 qraT ¢, qg qae
9 gard ¥ ¥ A I=Ar1 §

SHRI JYOTIRMOY BASU : Sir, in the
eastern zone comprising Bengal, Orissa,
Assam and Bihar, the newspaper readership
is one of the lowest. For every thousand
population it is only 22 to 25 whereas in the
western and southern zones it is about 65.
Government cannot be silent watchers ; they
have a duty here to sce whether a paper
which was circulating for the last 60 years
with a circulation of 60 to 65 thousand copies
could be allowed to be closed down so
suddenly. You cannot afford to sit down
like that. 549 employees have not been paid
their October salary. Today with the high
cost of living index, thanks to this samajwadi

Government, the monthly salary does not
last a man for even 10 to 15 days. Imagine
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a man who got his wages for September and
not receiving anything at all after that—
how is he and his family supposed to
survive 7 You put yourself in his position.

The key person in this Basumati is a
former Law Minister and a sitting member
of the House. He had promised that the
October salary will be paid, but that was not
honoured. Afier reading the closure notice,
I mairtain that it is illegal. baseless, false,
motivated and maa fide, The notice was
given on 15-11-1970 and effect was given on

16-11-1970. Under the Working Journalists
Act, you requite a minimum period of 3
months’  notice. Under the Industrial

Disputes Act. 1947, under section 25 FFF
read with section 25F, a minimum notice of
onc month is ebsolutely essential. Will the
Minister give a categorical reply whether he
considers this closure to be illegal and, if so,
what steps Government have taken in this
regard ?

The people of Bengal were given the
impression that the paper was running at a
loss. This is far from the truth. That is
why I said, it is motivated. If you read the
balance sheet you will find in a very recent
year it has made a profit of Rs. 1,48747.
For 1968, it made a substantial profit. Mr.
Azad told the Rajya Sabha that members
should wait for the outcome of the concilia-

tion. Three times they have defied this
Government. How do they dare defy the
summons of this Government ? If some

people do something illegal, if Government
summons them to come and sit for concilia-
tion, can they go on defying it ? They have
done it three times. Government should tell
us what steps they propose to take in this
regard. Or, are they going to surrender
because he is a powerful man and a sitting
Congress (R) MP ?

It is a fact that from 1968, the provident
fund money of the workers has been misap-
propriated. If so, it is a case of breach of
trust and misappropriation of funds. Govern-
ment can certainly proceed with a criminal
case, get him summoned in a court of law
and put him behind the bars., You are a
party to these things and that is why vou
cannot put your finger on it. You sermonise
here, talk about socialism and shed crocodile
tears. Shri Azad is the representative of the
Cabinet here, or of the Council of Miboisters.
Will he tell us how the Government allowed
how this gentleman was allowed, to dabbig,
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with the income-tax of Basumati to the
tune of Rs. 4 Jakhs. Then, look at the case
of victimisation. One Shri K. Sen Gupta
was victimised without any notice. Sir, 1
-assure the Government through you that
there is no politics in this. It is a question
of a person using all illegal means against
the workers, depriving the exchequer by not
paying tax, involving himself in all sorts of
malpractices, namely, newsprint black-market-
ing, hoardiog and so on. S5, I demand...
(Interruptions)

MR, SPEAKER : Let me know why you
interrupt all the time, The other Members
I allowed to speak without interruption.
This Member also 1 am going to allow
whatever he says.

SHRI PILOO MODY : **

MR. SPEAKER : I will not allow this—
whatever Shri Piloo Mody says. That is
without my permission,

SHRI LOBO PRABHU (Udipi) :
Expunge it
MR. SPEAKER I will expunge all

such remarks.

SHRI JYOTIRMOY BASU : Let there
be a permanent injunction on Shri Piloo
Mody that for the rest of the session noth-
ing of what he says will go on record.

SHRI NATH PAI (Rajapur) :
is expunged and what remains ?

Sir, what

SHRI PILOO MODY: I want to know
why my remark has been expunged. Will
you give a rcasonable answer ?

MR. SPEAKER : I have decided to
expunge all unauthorised interruptions.

SHRI PILOO MODY : I cannot under-
stand how an interruption can be authorised.
If you will tell me how an interruption can
be authorised, I will get authorisation every
time. I would like to take this opportunity
of secking authorisation for the rest of my

tenure in the House.
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MR. SPEAKER : Shri Piloo Mody, that
will help you to compose yourself because
you are always thinking of the next interrup-
tion. When I try to prevent the present, he
is ready for the future. There should be
some limit. One a day is all right.

SHRI JYOTIRMOY BASU : To resume,
I demand immediate payment of wages
according to the Payment of Wages Act and
also the Working Journalists Act.

This person has disgraced and will
disgrace any political party by the action
that he has done. 1 say, take over this
institution as the United Front in Bengal
has taken over Calcutta Tramways or before
that Oricntal Gas Works or India Electric
Works. If you really want to end these
malpractices and wickedness of people in
power and in position, take it over, give job
security to the workers and see that the
paper comes out and pursues a proper and
decent journalistic line,

SHRI BHAGWAT JHA AZAD : I think
1 have one way or the other replied to this
question pointedly whether we are sitting

over this. As 1 have repeatedly said, we
have called the management, including
yesterday. We propose to call him again

and see that a rapprochement is arrived at.

1 have also said about the payment for
October. We have advised the press workers
and the worktng journalists to go under the
two Acts for payment.

About the employees’ provident fund,
unfortunately in the country provident fund
has not been paid by many employers against
whom we are proceeding. In this case also
if this management has not paid, we shall
proceed. But this management has paid the
employees’ provident fund up to August
1970. That means that they are in dues only
for September and October for which months
the workers have not been paid.

So far as income-tax, taking over and all
these things are concerned, 1 cannot reply.
So far as Kalpana Taru and Sen Gupta’s
cases are concerned, if they are editors they
should have six months’ notice and if they
are other working journalists they should
have three months’ notice. 1 am told, he
was given 27 days’ notice.

= v

* *Expunged as ordered by the Chair,
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SHRI JYOTIRMOY BASU : My ques-
tion was whether the Government considers
the closure to be an illegal act on the part
of the owners.

SHRI BHAGWAT JHA AZAD : 1 have
already replied about the provisions of the
Act. I have repeatedly said sections ?5SFFF
and 25F ... (Interruption)

SHRI INDRAIJIT GUPTA When
neither compensation nor notice is given, is
it not illegal ?

SHRI BHAGWAT JHA AZAD :1 have
already replied to that.

SHR1 SAMAR GUHA (Contai) : Why
do you not say that it is illegal ?

SHRI BHAGWAT JHA AZAD : Repea-
tedly 1 have said in reply to questions...
(Interruption

SHRI JYOTIRMOY BASU : On a point
of order You will give us protection. All
that I wanted the Minister to say clearly
was whether Government considers the
closure to be legal or illegal.

MR. SPEAKER : It is not a point of
order. He has already mentioned it.

SHRI JYOTIRMOY BASU : You kindly
help us to get a reply.

SHRI J. M. BISWAS : He should come
out with a categorical reply. The question is
very clear.

SHRI BHAGWAT JHA AZAD : Sir,
you as a lawyer will know how I can say
that. I can say only what is possible under
the Act. Whether the lock-out is legal or
illegal, I cannot say. All 1 can say is that
under section 25 FFF any worker
who is removed is supposed to be
retrenched and the moment he is retrenched
section 25F applies. Hon Members should
appreciate and sympithize with me how I
can say whether it is legal or illegal. Iam
quoting the relevant provisions. I have said
that there are other things which are wrong
and which should not have been done but I
cannot say whether it is legal or illegal.

SHRI JYOTIRMOY BASU : What is
the Goverpment's finding on this ?
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SHRI SHIVA CHANDRA JHA (Madhu-
bani) rose—

MR. SPEAKER : Shri Shiva Chandra
Jha has mentioned something about Ambala
Cantt. I have reccived it just now. I am
not sure whether some people being uprooted
in Ambala can be raised in the Parliament
of India. How can it come up in Parliament?

ot frg=ez W1 wegw WRIEW, UF
faqz 3 A a1 @) Srad ) g B
AW g ag qre grar g, a3 FAAT
AzE ATEZ, o Ho AT g arfpea™ &
A1 gT WSt AOFIGE F oA qJAg
TAe g% Ot agt § 73 wiee fRg 91 @
& 1 g7 e §feaie sroml @ew JdY
gar &, 3a% agx §t fefegee waifedta
ITH! HUEE FT W & ¥ wwAr g fw
9T dF 94 WINAT % 7 2 J(q 37 A%
=) qglad g9 T #) wHAT & q
qYEEAIT @0 3 MT AT H T@ 9T BiE
frarm & 1 T ware @ A fafaeex #Y
aft ¥ aar g 1 f wgar g e
T G99 IAFT HUET frar Srar -
A7 w3 fgar amg...

weaw wpvew ;. ug  ffafeda
FroR s @ E T ?

Y forr @ W o a3 dET TE
fedfafadaa fafredt & dafaq &

weaw w@ta@ ¢ @i, 43 A% & W
AFFIRE

SHRI SAMAR GUHA : On a point of
submission, Sir. My name has been men-
tioned by the hon. Member, Shrimati
Sucheta Kripalani, several times. will you
allo + me one or two minutes as 8 personal

explanation ?

werw AQEw ;. IE N I8 A
Y ag g& W F1
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st ary quf . @Y WY AT F-AR
I 41 & |

sY guT Oy : w9 Q) fame TER 2
& qe@T gaEead & fag

oy WY : IGHT FIA SHTIRY
9z g 3 930 | Ay fawd @mE A
o &9 g F7ar faar &

SRR : ww A faae F fag
T 9T ! GRETT QEAANTA AU A

%...

SHRI NATH PAI : He had no warning
that his name would be mention=d.

MR. SPEAKER : You send it in writ-
ing ; I will consider it.

SHRI SAMAR GUHA :***

MR. SPEAKER : This is very bad. You
went on making a speech on it.

SHRI H. N. MUKERIJEE : Are you not
directing that what he has said will not form
part of the record ?

MR. SPEAKER : I will have to do it.

SHRI J. MOHAMED IMAM (Chitra-
durga) : Sir, there is a crisis created and
inconvenience caused to the public by the
total strike of Indian Airiines pilots. It has
affected the air services throughout the
country. Look at the tickets we have......
(Interruptions) 1 want the Minister to
make a statement on it.

MR. SPEAKER : May I request al! of
you to sit down ? I am pot going to allow
anything unless I have prior notice.

SHRI J. M. BISWAS :
a Call Attention Notice.
make a statement on it.

We have given
Let the Minister

MR. SPEAKER : I did not allow it.
Ubless I allow, you cannot suddenly get up
lke this. You have just mentioned it. If
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there was sufficient time available, I could
have forwarded it to the Minister for a
regular statement to be made later on. You
suddenly raise it like this, This is not proper.
Papers to be laid.

13.00 brs.

PAPERS LAID ON THE TABLE

Payment of Wages (Mines) Amendment
Rules and Conventions ard Recommen-
dations adople;i Iu:té'».!rd Sesston of

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): I beg to lay on the
Table :—

(1) A copy of the Payment of Wages
(Mines) Amendment Rules, 1970
(Hindi and English versions) pub-
lished in Notification No. S. O.
3844 in Gazette of India dated the
5th December, 1970, under sub-
section (6) of section 26 of the Pay-

ment and Wages Act, 1936.
[Placed in Library. See No. LT-
4528/70.]

(2) A statement on the action taken or
proposed to be taken on the Con-
ventions and Recommendations
adopted at the 53rd Session of the
International Labour Conference
held at Geneva in June, 1969.
[Placed in Library. See No. 1.T-
4579/70.]

Indian Maize (Temporary use in
Manufacture of Starch) Order

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI JAGANNATH
PAHADIA) : On behalf of Shri Annasahib
Shinde, 1 beg to lay on the Table a copy of
the Indian Maize (Temporary use in Manu-
facture of Starch) order, 1970 (Hindi and
English versions) published in Notification
No. G SR. 1929 in Gazette of India dated
the 21st November, 1970 under sub-section
(6) of section 3 of the Essential Commodi.

29¢Not recorded,



